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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

Q.A.No, 573/90 ‘ Date 0f Order: 21,106,1993
BEIWEEN :
N.Rame sh Babu .. Applicant,

AND

1, The Chief General Manager,
Telecommunications, A,P.Circle,
Hyderabagd, .

2. The Telecom District Engineer,
Department of Telecommunications,
Karimnagar District,

Karimnzgar,

3. The Sub-Divisional Officer,
Tepephones, Karimnagar
Sub-Division, Dept, of
Telecommunications,

Karimnagar, #» Respondents,
Counsel for the Applicant +o Mr P.,Naveen Rao
Counsel for the Respondents .s Mr,N,V/Ramana Addl-CG-SC
CORAM &

HON'BLE SHRI A.B.GORTHI ; MEMBEK (ADMN, )

HON'BLE SHKI T,CHANDRASEKHARA KEDDY 3 MEMS ER(JUDL, )
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Order of the Division Bench delivered by

Hon'ble Shri A.B.Gorthi, Member (Admn, ),

The applicant who has joined the department
of Telecommunications as a casual mazdoor on 1,7,1988
worked till 30.10.1989,#®hen all of a sudden his services

were terminated by an oral order of the copncerned . .. _.
officia;f Durin9119§§:89, ﬁé actualh,worked fo§=§4;95§1 _;mf
/2%$€§rfg§j339 details given in the Annexure to the OA,
Aggrieved by his disengagement,he has filed this appli-
‘cation praying for setting aside the order of retrenchment
and for a direction to the respondents to continue the
applicant in accordéance with the scheme prepared by the
departmené‘iqbomplianCe with the Supreme Court judgement;h

AIR 1987 SC 2342,

2. While admitting this application on 18,7.90
an interim order was given to the respondents to reengage

the applicant if there is work, in preference to outsiders

and those juniors to him,

3. The respondents have not filed any Counter,
fut we have heard learned counsel for Woth the parties
and perused the record, Keeping in view the number of
days of service rendered by the applicant amd also the
fact that the respondents were directed by means of the
interim order to reeng2ge the applicant if there was work,
we deem it just and proper to disﬁose of this application

with a direction to the respondents as under:-
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(a) If the applicant had not already been
engaged he will be considered for
immediate engagement if there is work,

in preference to his juniors and freshers,

(b)In case the applicant had already been
reengaged in persuance of our interim
order dated 18,7,1990, keeping in view
the total number of days of service
rendered by him his case will be
considered for grant of temporary status
and also for the purpose of regular
absorption, strictly in accordanCe with
his senjority and in accordance with the
extant instructions governing the subject,

There shall be no order as to costs,

'7' -No— — \“”‘___“‘“;(a (/*»m-.a*;:qr1ﬁ&
T .CHANDRASEKHARA REDDY }, A,B ,GORTH

Member (Judl, ) Member (Admn,
Dated; 2lst October, 1993
(Dictated in Open Court)

ty Registrar(\)
sd

Tne Cniet General Manager, Telecommunications,
A.P.Circle, Hyderabad.

The Telecom District Engineer, Eebt.or Telecommunications,
Karimnagar Dist, Karimnagar.

The Sub-Divisional Officer, Telephones,
Karimnagar sub Livision, Dept,ot Telecommunications, Karimnagar.

One copy to Mr.P.Naveen Rao,Advocate, CAT.Hyd.
One copy to Mr.N.ve.Ramaha, Addl.CUss5C.CAT.Hyd.
One copy to Library, CAT.Hyd.

One spare copY.
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TYPED BY . COMPARED BY ™
CHECKED BY . APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUMAL -
- HYLERABAD BENCH AT HYDERABAD -~ .=

THE HON'BLE MR.JUSTICE V.NEELADRI RAO
: ' VICE CHAIRMAN

D

"

THE HON'BLE MR.&.B.GORTHI :MEMBER(A)

~ AND el
THE HOW'BLE MR.T,CHANDRASEKHAR REDDY
MEMBER{ JUDL)
D

THE HON'BLE MQR. .T.TIRUVENGADAMsM(Z)

Dateas 2\ -] O --1993\

v ORDER/JULGMENT 5 )
M.A./R.AL/C. AN,
: in
O.&.No, - 5')3]0\0 '
. : B
R T.AnNOO (WGPI E )/

Adnithed and Interim directions
issue

Allowdd.

N
- Disposed of with directiols
- Dimigsed,

Dismfissed as withdrawn

Distiissed for default,

Re fected/Ordered.

" No order as to costs.
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